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;ﬂ NHRC condemns Pulwama attack, says terrorism
'"anti-thesis' to struggle for human rights

NEW DELHI, Feb 19:

NHRC today condemned the
killing of 44 CRPF personnel in
the Pulwama terror attack, say-
ing the "scourge of terrorism" is
one of the major factors leading
to violation of human rights in
the society.

The rights panel also said, "It
i1s expected that the state will
take note of the supreme sacri-
fice made by the personnel of
CRPF in maintaining the rule of
law and creating an environment
of peace and security in the
country, and the aggrieved fami-
lies would be suitably compen-
sated."

The February 14 deadly
attack by Pakistan-based terror
outfit Jaish-e-Mohammad
(JeM) had left 44 Central
Reserve Police Force personnel
dead, after a suicide bomber had
driven his explosives-laden
vehicle into a CPRF bus.

The NHRC, in a statement,
said the commission firmly
believes that acts of terrorism
are an "anti-thesis" to the strug-
gle for protection of human
rights.

"The National Human Rights

Commission is disturbed over
the killing of more than 40
CRPF personnel in a terrorist
attack on their convoy near
Awantipora on the Srinagar-
Jammu highway... and con-
demns it," the statement said.

"The scourge of terrorism is
one of the major factors leading
to violation of human rights in
our society," it observed.

A loss of life of any innocent
person, whether in force or a
civilian, is a matter of violation
of human rights, it added.

"Being an apex institution,
committed to the promotion and
protection of human rights of all,
the NHRC appeals all to stand
up in condemning such incidents
that lead to death and destruc-
tion in place of brotherhood,
development, peace, progress
and prosperity.

"If we can question and
make the security forces
accountable for failing in their
duties, we must also make those
accountable who violate the
human rights of the security

forces committed towards
nation-building," the NHRC
said. (PTI)
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N mmﬁ* The National Human Rights Com-
mission has taken suo motu cogni-
zance of media report that in Pu-
sana village of district Mainpuri of
Uttar Pradesh out of 300 families,
150 are widows, in the age group of
25 toﬁSyws.aﬁerﬂ:leir'hﬁsbands
died on consuming spurious liguor

in the last 15 years. Reportedly,
around 10,000 w 12,000 litres of

liguor:is manufactured and sold n
the area every day despite police
claiming to have cracked down on
the illegal trade. The villagers are
hesitant to say anything due to fear
of the liquor mafia,




